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Respondentﬁ(ss(s)

The Application has bean §ubmltted to the Tribumal by Zhou?7"

| lvw, _
Shri K {\fef\\%k\g&g_&fm Ram nduocate/FJa-p-t;y-

& Tribunal

M-persan Undsp Section 19 of the AdmlnlStrJth

Act. 19385 and the samg hag bgen scrut1
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Provisions in the ddministrative Tribunal(procedure).Rules .
1987, |

' The‘applic¢tion is in order and may be listed for Admiss i

NO . ...._....—-_-...—_—4..—-.-..--.-.-.—__..-—«._4..-.-—-——-._..m......_.._.......-.—_—-.—-.-—-

Scrutiny Sgst Iy B i

DEAUTY 7 s ISTRAR(JUDL)




3

L MO}\.OA
CELTRAE ADOINISTRATIVE TRIBUNL HYDZ 7o D acien HYD 2,040,
. .

. ,»?'anmyamlgoi&b{}

?epart m t”m Scrutlnv oi‘ p,:lllmtmn.

Pressnt. uymML'&“\lgnicqm hg !.,_._,_ 5 EE‘ NS o ,-_,

P nresemtution, ‘g’ﬁ"l}

H.pj]_ }.(:unu :) )---- ""ﬁ?-@—l% M-——QJ”\-Q U’\ﬁ({ :- I:- TS

. ’ s":' [ :
Res 2 nndant(v) .._...S LE, .C&Q&Jhsnn__gﬁs_kﬂft{ Gbltmdq U\,(dq?m&,
Noture Dn’“l gI‘iUeﬂ{-}_{ja i’:ﬁ‘da-:’n &% @XLLQJ*("‘\A' B
. ‘ . , . - L g ‘;1'
Na, of .Qm,jlicanps__-,__ i i v NS, of ﬂrﬂsgponc*awts- ot mme st
ClASSIFICATI o e o

J 3Ct|......................NG; quartmeﬂt-‘*ik Sélﬁ_’@_ﬁgp)l (NU)

M NS
1o Is &nég J331lc_atlm -in the Drcp sm:"l,, et
(threc coplete sets in papar hom farm A R R
in the two F‘OlﬂpllulD’% Je . e TR
2. uhz ther n“me CIB:CI‘I.DE].D;’\ end tddress of all the - \f‘;)
pirtied heen furnishad in“t‘ﬂe =3l use tltl oo T
3. (&) dHus the LD.JnrumDn by - n I‘UJ_lV sijnad and U-r'f‘led.‘ \,(5
(b) Has trne CJCJ:LE‘,C‘ mc-.n duly signde 0 ' o .
{(c) "l ave Suf’f’lr:l 20t number “of myies BF the . pplicdtian \{5
cen FiYxad, - ' .
oy .. L
4. Whathiar all the nacessary partiss are impleodeds ~{A
S.

J..gt'f 3 o fnﬂ_lah tranlation of tdocum: nts cin o -Languag -
other Enan. ._‘1'11 ish or Hindi bn.n Piled,

—

6. Is the application on time,{sz. sectizn 21) 0!
7. Has ths vadeatﬂumu/ﬂemD o? agperlnre/hut DrlSJtlDﬂ bsaen b (o
filed, . | o T
B. It thoe o jal;cattmn mdlﬂtulnbllltyo :
(4/s 2, 14,18, or/u/R. 8 €te.,) 5f>\
. Is 1Wm anplic:tion accompaned, duly abiech lzogitaole My
coty bBzta Piled, ’
1
TI_U.,
1
o




}

QLI AN TEW R TYE WRIBUN L Y dbebadad SolCHEs Y JERAIAD
! . , :

k4

L

| INDEXES (. -
Cendbios lZL:SC%. ol 1997,

CAULE 100w Q MQQ Qz&c w SR

[ e

Y . i 5 U
Y- Goons son Loginen 2¢ Gaddends sl

SLeNCa - wuscrdption ol Jdocumentcs

"l .. Originzl apolicotion .

Ze Liacterial Sonurs

3. | Vokel =t | | 'ﬁ VO |

4. Oajeetinn sheet - : —

——p— et ] ....-.‘ e

3. | Soerc L?‘o‘pi;_,-_r; QW) ' | "

Ga ‘ Covers o Cﬂ,, !’ o ! "




-2

l

 fea, - To d‘mr X W’e Tes 05’\5% 5 pemm |
¢ : N “'1}\ i“. | EE
J { @ opplccanty I

3* B WO We  Cioverment [9avred Atcomo ks, e X
e end & Ceedemic veoy 21-2.19%% |

Al

IN THE kENTRAL ADMINISTRATIVE TRIBUNAL AT ::HYDERAB%

S.\f’\‘ Co- ) 0:A.NO. \2,:50\ OF 1997 ] GLV‘Q"’“k"O
Betweer = r*pﬁ%ﬂcefﬁ)
R,Appa [Rao and another APPLICANTS‘ '

| )
A NID “ ‘
| MEC e/ DEFENCE
The Galrison Engineer,(éolconda, L
Hyderapad and anether, RESPONDEHTS
(f | |
(‘ | CHRONOOGICAL EVENTS_ |
...._(_.,-___..__-"___-___._____;“ .-
S.No. | Particulars ; Pg.Nos,
|
F '“""""“"’“""""“’""”"“"“"‘]’ """"" |
1. - The Applicants were appointed in ’ ’
2/884; r 1:
2. O.A, filed by applicants were disposed ’ ' L
of on 23,7,97 and 7,8,.97 f 2 E
3. Orders of dismissal served on i r
30.6,1997 ! 2. |
4, r Impugned Order is dated 30.7.97 l 1. k
|
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; 1. AP%LICATION 1 to 4
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24 Nor2009/3041/E2A, dt,30.July, 1997, 5, ’ 1.
3. o#der in 0,A,N0.1036/97, dt.7.8,97 6 - 8 2.
49 Ojﬁj..der in OE,A.B'TO¢913/97, dtg 23 7 97 9 -'12 3.
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\
1. R.Appa Rao, %/1ER.Thavitaiah, agid
: ba Mazdoor, MES No. 14144979
under Garriabn Engineer, Goleongda,
Hydarabadu‘(

2. Jabbar fhmed Khan, S/0.Mehtab Khan, *
- aged about 338 years, Mazdoor, 7 , J
wilh MES No 180852 under Garrison

Engineer, Golconda, Hyderabad. «aa APPLICGNTS

AT NES
1. The Garrisuﬂ Engineer(i?altﬂnda,

Hyvderabad. f
I
2. The Station/Head GQuarters Dfficer,
Slation Heaﬁ Guarter Secunderabad
Lrlension [ffice, Golconda,
Myderabad «{500 008, : v RESPOMDENTS
[ N

( DETAILE OF THE APPLICATION

|

+

1. Particulars| of the Applicants: Bhown as above
Address for] services ‘ : Mr.K.Venkateswara Rao,
( fidvecate, 2-2-113&6/371,
( Javalaxminivas, '
New Mallakunta, Myderabad.

ua

3
. PartiﬁuiaFJ ogf Respondents Shown as above l

|

,7
m o . b o . . LD :
3. Particulard of ihe E}r:deiw-m %QC‘ZBO\\\ E»_Lﬂ— m J /73’

£l

1. Order Ng. & Date Y

' 2. Subjectlin brief Q?VVQQJNC{» %1}1M3f5¥ef\;

&, JURISHICT%G%: The 0.4, i¢ within The jurisdiction U/s.dl8 of
the Qdminist%ativ& Tribunal's Acl, 1985 as ihe applicanty are
working wiithin the State of Andhra Pradesh.
A |
5. LXMETQTIQFS The Q.ﬁ.‘ii wilhin the limitatian Wia. .21 m% the
ﬁdminiﬂtraziv? Tribunal®s fcol, 198%,
|
én,FQCTS,Qﬁ_ThEmEASEs .
. (&) The ( Applicants are aggrieved b Lhe inpugned
- Lr.MﬁuEGOQJSdﬁﬂfEEA dated 30.7.19%7 issusd by Lhe fivsl
respondent  dirgcting the applicants to vacete their reachziva

Government #arried Accommodalion failing which eviction rocess

will be taken on the untenable ground that the applicenti were

——— y fp—— ey

i

served arﬂe¢5 for dismissal from service wilh eF?eaF from
2.7.1997 whﬁch is illegal, arbilrary, discriminalory and [[cannat

be justified) in the sye of law.
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(B the fSpplicants submit thal they were appointed as Mazd
1 b
under the control of the first respondent in the month af
- |
and simce  then have been working in  the said postJ%
applivantis ware allolled quarter Nos.E~12/1-2 and 145/4 O}d
lines, Hyderabad-8 by virtue of their employmenl on payme%t
é
2y

usual rent whﬂLh was hbeing regularly recovered from their p

(03 While so unfortunately, the applicanis were dlqnzbsed

~d

ervice by grder Ne.158/73%9/EIC dated 320.6.19%9 and 1Z8/7&%

i
dated 30.6.1997 respectively idssued by the Commander %4
I
i
3

Engineer, ﬁud+o?w, Secunderabad on Lhe untenable grounds.

above said Qrders af dismissal were challsnged b&?n:ei
Hon'ble Trfbunaf in G.A.Ne.?13/97 and G.Q.Nm.ﬁé?
|

respectivaely, In The meanwhile the first respondent iaaue@
impugned LT;EG;?GG?f3Q415EHﬁ, dated 3J0.7.19%7 d;fﬁtilﬁg;
appiicants 1o wvacate 1the Governmenl HMarrisd axcammméa
. 1

illegally Fai%ing wihiich threatened with eviclion process, !
{0} While a0 the original application Nos.913/%97 and 1@1
were disposed of on 23.7.1997 and 7.8.1997 respecltively dir%c
tLhe applican#s To submil a detailed appsal to  ihe appél

=
fa]

authority inc%uding the conlentions raised in 0.8, and 1if si
|
appeal is rgceived, the appesllale aulhority concerned &
|
dispose of th@ same within 2 manths from the date of rercs Tt
ihe copy of the said appeal after due note of Uhﬂ&debiOﬂﬂE
by the Hﬁm‘blé Tribunal in the .43, wilhout going into per
i,

i
limitation. tancordingly the applicants have submitted !
5

appeals Lo thg appelialte authority and they are pending disp

by the Chief Engineer, Hyderabad Zone, Becunderabad. In view

the above pagilion the applicanits have made representatiod

the §first respgondent on 9.%9.1997 requesiing to grant five m
1
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time 1o vacald the quarler. J
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applicantis  ar
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studying in

hardship if tﬂ@y areg forced to vacale the guarisrs

uf academic ye
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the sveni of

pending. The

and inst

The applicants submil that
appellale

Tribunal.

I

gﬁﬂunﬁa

proupatian

ructed the applicants to vacate Lhe

admittadly the

not final and thelir sppeals are

athoritly in terms of the dirgciions

It would therefore be hard and harsh

forced to vacate lThe quarlers under

The applicants submits Thal ‘their

the nearly schools and i1 would cause

Lilil t

ar. The applicants submilt that they have rea

in  succeeding in  their appeals.

ssary Lhal the applicvants fo be granted

s from now for

their of their being unsuccessful in

applicanis ere therefore ronsirained

arderns
pending dispogsa
G'F |!
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timé

finding alternalte accommodatig
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(D While sp it is strange that the firsi espondent igsusd
LF.NGuEGJg/EQﬁffEﬁQ and 200T/3085/E24 daled 11.9.1997  intimating
1he vﬁpplicanté that the reguests for retention of the QUﬁ'iEFE
is nol acceptable in  termg of % R.0,

accammaqatinn

Lhe

heir

are

F i oS

s ul

nable

15

foar

in

;
shaal s

Blroach

this Hon'ble |[Tribunal as the respondenis are went upon evécting
| . |
Lhem from 1haﬂr respeclive quariers. |

7. REMERIES EgHQU$TEBS - The Applicants have no other e??e%tive,
aliernative rqmady except to approach This Hon'ble Tribu nalj

&, MATTERS NOT PREVIOUSLY FILED OR PENDING:- Thf Qﬁpliﬂaﬂtﬁg have

not  filed any other D.A./W.P. in this regard and such a cné? is
ot pending i; any court or authorily of law. |
[

7. MAIN RELIEF:-~ It is therefore prayved tThat this HMHon'hble

Tribunal may | be ple@sed to tall for records relating to |Order

Nﬂ.EOG?J3941fEEﬁ dated 30.7.1927 issusd by ithe Garrison Engineer,

Golconda, FyJeraumd and fquash the same and rfonsequently direct
‘ |

Lha respanﬁﬁﬁtﬁ to permil the spplicants to relain  the q‘arter
! . |

No.E13/1-2  and 14%/1 0ld MD Lines, Hyderabad ezpeciively { till

the end of adademic year namely 31.3.1998 in Lhe event of §£heir
E

being unsuccegsful in their appeals and pass such other ordéb  or

order a5 Lhis Hon'ble Tribunal may deem it and proper  i%| the

circumstiances

of

Lhe case,
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10, IWTERIM RELIEF:- Pending disposal of the abovd Ooh,
it is prayed that thie Hon'ble Tribunal may be pdeased
to suspend the operation of Order No,2009/3041/E2A dated

30,7,1997 issued by the Garrison Engineer, Golconda,

Hyderabad and pass such other order or orders as this

|
3

1)
it

Hon'ble Tribunal may deem # fit and proper in th

circhstances of the case,

11, COURT FEE:_

I.P,0, No, & Daté :

[ ail

A
¥ 1 17 W)
Name of the P,0, which @rawn: yV'QVJ‘ﬁfQALQJ;VQp\)$fr&/ ;

12. ENCLOSURES:~ IP0O,, Material Papers, Covegs, l ads & etc,
e

0.0 :j.Hbmmmﬂ

VERIFICATION ]l
we, (1) R,Appa Rao, S/o.R.Thavitaizh, ageq about 33
Vvears, (2) Jabbar Ahmed Khan, S/o.Mehtab ¥han, aéed about 33.

yeays, do hereby verify that the contents in the[bbove paras
1 tg 6 are trueto our personal knowledge and paras 7 to 12

; |
are |[true to legal advice from our counsel and we have not

suppressed any material facts.

Hyderabad, O) &j{
Dated : . (2/) Jﬂ /0{“

Signature of the Applic%nts

Iy efs Aoy —

Counsel for the Applicants,

T
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Hyderabal, oo Respondents,

]
- S %,__-— M B ’ °
$ Coursel for tre A-plicant we VO, KeVerkzooro oo
|
- 3 —~ R ra - .
Lounve l fuﬁt e Lesonlents e Mry N RLDEveo

CC‘ A H
et

Foelvid Sac ATAT 3 MECSER (MDD

['7'
iy
[ ]
1

HO Y3 LE

HUL ' 5 LE ‘w I osewe LAL PRDAVESHGWAL 3 ME SBR (WO L.)

LENT

i,
c
o
&
=

&

XCrel 3rhez €5 pel Hon'ble Snri R,hengarajan, lember (~dnr,

{ - - -

Hr,K.Venkéteswere kao, learned counsel for the aoniio

ﬂn( eV rcj, ledrred standing counsel for the resron”

2.1  Phe applice is - ¢S Mezdoor under
) wmwwuw»wm%«}wa$§~ﬁp tn* Ca while working &s lezdoor un

R-3 was issuecd.wich 2 charge sheet bearing No, 158/388/E:7,

dated 30,4,96 for violation of Rule 2{)ii1) of Clua(lom oyt
Ry in tha d Ceed
uLeS,_%Qéé, n Lhet he hed protaced, DOuus employment ro, fo

] :

cara, ]hefch¢rgc Was enculred inte by the encuiry Oj’i: b

>

the enquiry officer report wes submitted which is encloSCi

page~ 15‘to the OA, A copy of the enguiry ¥eport was suplicd
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£& TN€ applicant vice m-MOL&ans um NO,158/388/E:" LA
v - ; . .
anile Supplying ehe ENCUiTY 1ep0rt to the applic il
i
mAorandum cLoted &ove, the djSCiplinary autno:it; BRI
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Tily be g disqualification for future employment un’
o 66VLrnmeﬁt," The applicant on reCeipt of that men Asrer
35 Lo t#e €nguiry re-ort Submitted hiq e presentet in
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S The lesined couns

in view 9L the Ccrav-lxion

issue OA the punis;in.

el for the a@pplicant submitted that

in the conduct of the enguiry and

[

c:éer, the appellete authority méy be

impugned dizrifcal order, We do not n
ction &t prayed for es above, But the

to mok thie regquest to the appcllate

iate authority will cdecide the ccourse

De tahen on the besis of his recusst,

Ieltion: the UA IS disposed of &t
1 i COETE,




. THE CENTRAL ADMIMNISTLANTIVE TRIBUNAL HYDERARAD DEDINCH
i AT BYDEXABAD
‘f"" | * o 4
C.2.913/97, Dt, c¢f Decisiop : 23-07-97

R. Appa

‘Rao

val

1., The Ccmmander,
Works:Engineer, MUDFort,
Secunderabad,

RY ]
N

‘The Chief Enaineer,
Hyderakiad Zone,MLS,
Secunderslan,

3. The Garriscn Zngineer,
&+ MES, Golconcs,Hydsrahad-g, «» Respondents,

Counsel for the & plicant’ Mr. K.Venkateswzra Hac

Counsel for the respondents Addl,cost,

Mr.V,Rsjeswars Rao,

CORAM: =

THE H(‘Y\"Bll_.b SHRI R, RANGARAJAN : MEMRER (ADMN, )

THE HON'BLE FARAMESHWAR : MEMBER (JUDL.)
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i
er MroK,Venkateswars Rac, learned counrsel for the

E-R R

arplicart ané “r.v, Rajeswara Rac, lrarned counsel for the

respondents,
. 2. Thﬁ applicant %n this CA while working as Mgzdoor under

k=3 was issuec with a charoe-sheat besring Nc,158/383/EIC, Gateq
1
1

14—03-?5 (Pace-15 tc the C04) for violation of Rule 3 (i) §ii) ef

cce (Conduct)hules, 1964, Iy that he has
e

produced bogus emplovment

registrztion lcard. That Clicrgm-sheet wys enguired

irte by the

enculry officer ard the enguiry cfficer report was submitted which

is enclosed at page-24,25 apgd 26, A copy of the ENSUIry report wae
& =
supplied to the arplicant vide memorapdum NG, 158/651/BIC fzteQ
- -, 1 : 0 M .

30-~C4-9€ (Pace-21 tc the CR). While supplyln%,enqulry report to

the zpplicantlby thre menorandun Guoted abcvg the disciplinary

suthority vizl, H=1 ha: Chrerved +h0t Fa Fad rrovigionally Cone {c
. the conclusicn that trae charges {framed acairst the :gid arrlicant
. have Leen conclusively established., The urdersigned, thus propcses

to impose on him the Fenalty of Sismisssl from sarvice which shael)

ordinarily be

T

disgualificatior for future evployment under the

Governmen{{ fhe applicarp cn receipt o% trhet memcrandum ¢lonc with

i the enguiry repcrt submitied his representztion dated 27-05-96
(Fage-35 to the CA). Cp the hasis of the 't the applicent wae

dismissed from service by the memorancumr No.156/75S/EIC dated

30-06-97 (Race+13 to the Ca},
- - T ;....J B S | TTT -
3. This |02 is filad fer setting aside tre impugned crier

158/759/E1IC |dated 30-06-1997 (Fage-13 to the Onr) iszued by Rl

ty holding the sime &s illecal, arlitrary, discriminatory and

viclative of cds (cca) Rules, 1965 ang fer @ comseguential

direction to re-instate him in service,
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impoertant ponn*= in reqard tc the conduct cf ergquirm ant awsrgirng

! . r . B TR . .
The loarned coongel for the erplicant made trnie

™ of punishment tq the applic-pt herein,

- |
5., The l#Aarned counsel for the applicent sutmitted that the
\'\ | ——
' erquiry report 1Q a common proceedings under kule=18 cf the CC3{CCA)}
'L,)

I
Miles, 1968, At th#ﬁetails of each of the accused employeesteparate

| .
it is essential that the enquiry proceedinrgs should be concucted

C e
individually instead onCCmbined ercquiry. Thus at the initial stage

itself the enquiry was vitiatad,
|

£ The seccnd contention of the applicant in this CA is that

- vz ~
the disciplina%y authority vhile forwarding t£%/i:quiry report tc him
had come to a %rCQOnceived-motion th=t the appl;cant is liable to te
dismissed froa service. Such a preccnceived wotion is not warrpnted,
The disciplin;ry authority should Jdecice the care judicia]ly after

|

.8 getting his oefence stztenent on the enguiry repert. Till such tire
| P
the defence st-tement is not received byL}he applicart the RKxIXXRIIRAX
! ! L.,———’

disciplinary ;Uthority cannot conclude or take a preconceived potion
in fegard to;the punishment tc he awarded tc the applicant. Hernce,
the pfoceediégs are Once acaln vitiated becsuse of the jreconceived
qcotion taken:by the disciplinafy authority viz., R=1 herein, This
has also bceé indicated in his Aefence statement which is anclored

at Paqge-35 to this Oa,

| R
7. The third contention of the applicant is th=t the documentis
| Toleng 4 T dag " ﬁ-.
which are rqlled upon afiiﬂot supplied to him and ## rejected aws
& ),’-HL v.» a«_l-f’ | fn
i‘Jt is an of’icial record.,  Such rejection is not warranted s that is
('1_\\.L

_~11 the relzeo upon uocumentL:tieaC+ a Merox copy of the “Socumernt
_ N e e
should have been supplied to the arplicsant. Even that was nor dene.

Hence, therprineiplﬁs of nﬂtural jUQtJP‘ are not followed in this cacel

- - Bkl '&I ikt £ oA G qmpmem e 4 3 p e g Rdeat e o obeepn

= Tbe learned cdunsel fer the resperdents brought to cur

notice that the applicart ha¢ refused to sign the statement civen

by him as qan be seen from Annegure~VII Pace-33 tc the CA, Thus
|

the applic%nt has nct éo-operated in conducting the enguiry, But

we feel that in_cace the applicant refused to sign it would have beer?

taken cn récord on the kasig of the witness present in fhPQQZ:;%ﬂ;wm;

|

Ot | N~

N
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G. In %iew of the zhove contentior raised by the A0plivemt

. ["" 1
the lrarnrd-ccunsel.fnr"&ht_ﬁpplicant cubmits that Lhie Trivuenal
cvily/

can straight awey Sot aride the Lsadr eVED thouuh nao appral has

been filed aC%inSt the crders of the dirciplinary authority. But

after exhau_gt:i\.‘e deCUSSiC'!", the lt—-arr-ed COU[‘!S’!‘] for the Eippli(‘:.—mt_

|

submittied trat bis coptenticons may be noted in the judgenent ano

after that & direction mey be giver &= the spplicant to f.1e o
o

arpesl in this connectior and slso & direction to the appeliate

.‘ - short ~

authority to|dispoce of that sppeal within afrericc..
10, in, view of the aLove submissier, tre following Aireciion

fv}ﬁ}u&%{

Thr applicart should cuhnit a Amteiled papptsstatis. L0

ie giveni-

tre arrellat

13

suthority includino the cortentions reised imn thiis O
: p _ )
| , et
witwin & foreright {rope to=Cav, o f such &nrepE ihgidew 33 received

—

tvre srrellate authority corcmrped should disycse cf the sans witlor
= f""))LJ- {
rwo merths {rom the fate cf receipt cf a CoLy of thaot rapreet-olien

-

11, wh

taking due note of tic chservaticns wmade &3 above in it e fudiensid,
, ‘ :
Te'learned covngel for thre spplicant submitted that ip

view of the draw tack ir the conduct of tre enzuiry and issve of

the punishmrnt order, the aywellate sutrority may be cirected tc

n

uspend tre jmpugrmf,‘a Giamissal crdev. We ¢o not Lrapose te olve any
direction 45 prayed for as gbwe, aut the applicart ie at liberty
tc mare thie request to the srpellate authority and that appecliate

autrority will decide the cocurese of action necessery to pe taker opo

12. . wi Eh

v the above Jdirection the OA is disposed of &t the

i

St it
A p——

sdmission stege itself, No costs.
|
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- IN THE CETRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
|AT HYDERABAD '

3 e '
ORIGINAL-APPLICATION-NO:|2&5}-OF- 1997

DATE-OF ORDER:-19%9,97-

BETWEEN:

—
.

R.A?PA RAC, .
2. JABBAR AHMED KHAN. .+ APPLICANTS

AND-

1. The |Garrison Engineer, MES,
Golconda, Hyderabad,

2. The |Station Head Quarters Officer,
Statiion Head Quarter Secunderabad
Extension Office, Golconda, :
Hyderabad 500008, - .. RESPONDENTS

COUNSEL| FOR THE APPLICANTS: Mr.K.VENKATESWARA RAO

COUNSEL| FOR THE RESPONDENTS: Mr.N.R.DEVARAJ, Sr.CGSC

CORAM:

; HON'BLE| SHRI R.RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT
| Bl edundeloact

Ll ' ORAL ORDER (PER Hon'ble .SHRI R.RANGARAJAN, MEMBER (ADMN. )

L |

Heard Mr.K.Venkateswara Rao, learned counsel for

the applicants and Mr.N.R.Devaraj, learned stading counsel
. | ’

. for the respondents;

.o l , s v

[ : 2. There are two applicants in this OA. They were _'m‘
. ‘ ; T . s

‘ dismissed from service. ‘They had filed an appeal agai@st;'

q | o

‘ the dismissal order in pursuance of the directions of this . * éh

~ T cnl
Tribunall in OA Nos.913/97 and 1016/97 dated 23.7.97 and_ .- *

7.8.97 nespectively: vIntthe meantime the -impugned or@er -
No.2009/3-41/E2A dated 30?7.97 (Afnexure I to the OA) Jas
1 T

Yo
. ) _ -
' . : -
‘Yz///// . . l
‘( Lo - - .
]
R




issued| to them asking them to vacate the Government‘
Married Accommodation. - The applicants submit ﬁhat ihey
have |lot of difficulties in vacating the qua?ter
immediately and their appeals in pursuance of :the

i

directions in the 0aAs 913/97 and 1016/97 are s%ill

pending. They further submit that the child of one ofithe
applicants is physically handiéapped and hence it will be

very difficult for them to vacate the guarter forthwitﬁ.'

3. This OA is filed for setting aside the impuéned
order dated 30.7.97 issued by R-1 and for consequential
!

direction to the respondents to permit the applicants to

retain| the Quarter Nos.E13/1-2 and 145/1, 0ld MD Lines,

‘Hyderabad respecively till the end of the academic‘§ear

viz, 31.3.1998 in the event of their being unsuccessful in

their appeals.

4. The respondents vehemently oppose the claim of

the applicants. They submit that the applicants aré no

longer the employees of the Government and hence they have

.no right to retain the quarter. They further state that’

in case their appeals are decided in their favour ﬁhen'
their cases will be considered for out of turn allot@ent
of the qﬁarter. They further submit that in case they:are

allowed to retain the quarter, they will request .for

retention of the quarter later .also if the appeals

. :
referred to above are disposed of rejecting their apgeals.
5. ' The applicants no doubt are poor ex-employees.

At present they are not the employees and they are out, of




il

N

argemk

the job. Their éppeals in pursuance of the direc%ion

given

in the OA Nos.913/97 and 1016/97 are still pendﬁng.

If the| applicants come once again to this Bench ifqr

retention of the quarters if their appeals are rejected,

then a

6.

suitable de?ision-can be taken at that time. That

' point need not be considered at this juncture.

Under the above circumstances, the folloQing

direction is given:-

guarte

The applicants should be permitted to retain’ the

rs for one +onth after the disposal of the appeals

referred to above on payment of double the normal rent.

After

vacate

stage

vsn

the expiry of the above said period, they shpuld
the gquarters. |

|
The OA is disposed of as above at the admission

itself. No order as to costs.

\ P

{R.RANGARAJAN)
MEMBER ({ADMN,)

DATED: - 19th-September, - 1997
Dictated in the open court.
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Copy to
1)
1. The Garrison Engineer, MES, Golccorda, ~ yderabad,

2, The Station Head Tuarters Officers sStation Head Qyarter
ExTension Office, ﬁ Golconda, Hyderahad,

3, One Convy tb Mr, K. ﬁenkateswara Ra0 Advoc-te éAT.HYD.

4, Oon~ Co~y to Mr. N,R, Devaraj. Sr. rGSC. CAT. HYd.

5.0ne Cony to The D.Rr.(A).

5. One Dupli ate Coov,

Uor,

SV
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